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REPOR LEDBYD ICT CO TOR. ERNAKULAM
: NATI REEN TRIBUNAI

In compliance with the directions of the Honourable National Green
Tribunal. Principal Bench, New Delhi, in Original Application No.
2132024, the following report is submitted regarding the news item
published in The Hindu on 12th February 2024 concerning the explosion a1 a
temple firecracker unit in Thripunithura, Kerala.

On 12th February 2024, at approximately 10:30 AM, a major explosicn
occurred involving firecrackers intended for a fireworks display in
connection with the Puthiyakavu Devi Temple festival. The incident o0k
place on a property situated near 2 Co-operative Society along YMA Road,
west of the Choorakkad bus stop in Thekkumbagom Village, Kanayannu:
Taluk. Ernakulam District, Kerala.

The firecrackers were transported in a vehicle intended for the temple
festival’s fireworks display. The vehicle carrying the firecrackers, as well as
the house or structure where the materials were stored, were entirciy
destroyed in the explosion. Residences and other buildings located within
radius of approximatety 100 to 150 meters from the explosion site sustained
significant structural damage. Nearby vehicles and other properties ulso
suftered damages due 1o the force of the blast.

Upon verification of records, it has been confirmed that: The temnrlc
authoritiecs had not submitted any application seeking permission {oi
conducting a fireworks display in connection with the 2024 festival. This
office has not issued any license for the storage of explosives or permission
to conduct any fireworks display related to the aforementioned festival.

Revenue officials coducted inspections of all surrounding residential and
commercial buildings, particularly those impacted by the explosion. Bascd
on the instructions given to the Secretary of Thripunithura Municipality, The
Engineering Department of Thripunithura Municipality has carried ou! =
detailed assessment of the damages sustained by houses and other structues
within the jurisdiction of Thekkumbagom Village widely referred to as the
‘Choorakkad blast.” A comprehensive report containing the extent of
damage and proposed measures for rehabilitation and compensation wis
submitted to the Government of Kerala on 08.05.2024 for further action.



ragically, the explosion resulted in the deaths of the following two
individuals:

1. Vishnu A, aged 29, Son of Ashok Kumar, residing at Vattavilakkat .
House No.31, Medical College pest, Uloor, Thiruvananthapuram.

2 Anil S (Early reported as Divakaran), aged 62, Son of Sukumaran.
residing at Sasmaswathi Bhavanam (H), Naduvilemuri Bhagathu,
Shooranad, Kollam.

No other individuals sustained serious injuries in the incident. Consequently.
financial assistance is required only for the families of the two deceascd
persons,

As per the judgment of the Hon’ble National Green Tribunal dui
11.05.2024 in OA No. 157/2024 (earlier numbered as 213/2024/PB). the
following compensation amounts have been directed: 20,00,000 (Tw -«
Lakh Rupees) to the legal heirs of each deceased person and T10.00.000
(Ten Lakh Rupees) to each person injured in the incident.

However, it is brought to the kind attention of the Honourable Tribunal th:..
The amount ordered as compensation by the Honourable Tribunal excec:!
the quantum of ex gratia assistance typically provided by the Sizte
Government for accidental deaths under existing schemes and norms.
decision regarding the disbursement of compensation at the scale directed
the Honourable Tribunal is pending consideration at the Government level.
Reports and recommendations concsrning the matter have already been
submitted to the State Government for further necessary action. No specifi
orders or directions have been received from the Government thus
regarding the release of funds for the said compensation.

Monetary assistance to the legal heirs of the deceased individuals will be
disbursed expeditiously as soon as the requisite directions are received from
the competent Government authorities.

Green Tribunal for its kind information and for passing such orders s
deemed appropriate.

District Collector
Ernakuiam

DISTRICT COLLECTOR
ERNAKULAM
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Government of Kerala
Abstract

Revenue Department — Chief Minister’s Distress Relief Fund — Explosion of
fireworks materials transported for the festival of Tripunithura Puthiyakavu Devi
Temple at Choorakkad, Ernakulam District on 12/02/2024 — Implementation of the
order of the Hon’ble National Green Tribunal dated 11/03/2024, in the suo motu case
O.A. No. 213/2024 — Orders issued.

Revenue (DRF-A) Department
G.0. (Ms) No. 140/2026/RD Dated, Thiruvananthapuram, 14-03-2026

Reference:- 1. Order dated 11/03/2024 of the Hon’ble National Green Tribunal
in the suo motu case O.A. No. 213/2024.

2. Letter No. LR/2655/2024-1.R(H1) of the Commissioner of Land
Revenue, dated 18/12/2025.

3. Letters No. DCEKM/1702/2024-D1 of the District Collector,
Ernakulam, dated 12/02/2024, 03/04/2024, 17/02/2025, and
19/03/2025. g

4. Letter No. MTO 11/374/2025/SDMA-KSDMA of the Kerala
State Disaster Management Authority, dated 19/01/2026.

Order

On 12/02/2024, at 10:30 AM, firework materials brought in a vehicle for the
festival at the Tripunithura Puthiyakavu Devi Temple in Ernakulam district exploded
at Choorakkad. The Hon’ble Naticnal Green Tribunal, having taken notice of the
accident news, registered a suo motu case as O.A. No. 213/2024 and issued an order
as per reference (1).

2) The District Collector has reported as per reference (3) that two persons died
in the said accident and the legal heirs have not yet submitted applications for
financial assistance through the CMDRF Portal. The Ernakulam District Collector
has reported that the fireworks manufacturing contract was taken by Adarsh, a native
of Thiruvananthapuram. It is also reported that, the manufacturing license is in his
mother’s name, who is deceased, and the injuries sustained by those involved in the
accident are minor.

3) The Government have examined the matter in detail. An order is hereby
issued sanctioning X10 lakh each from the Chief Minister’s Distress Relief Fund to
the dependents of the two deceased persons (Vishnu, S/o0 Ashokan, Varuvilakathu,
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Ullur,‘ Thiruvananthapuram and Anilkumar, S/o Sukumaran, Peedikathara House,
Kottappuram, Kollam) who died in the accident caused by the explosion of firework
materials brought for the festival at the Puthiyakavu Devi Temple, Thrippunithura,
Ernakulam district, at Choorakkad.

|4) The required amount of I20,00,000/- (Rupees Twenty Lakhs only) for the
distribution of this item shall be sanctioned to the Ernakulam District Collector
throuéh the T.P. 80 Account held in the name of the Additional Chief Secretary
(Finance), who is the Treasurer of the Chief Minister’s Distress Relief Fund. The
District Collector shall distribute the said amount without delay and report the matter
to the| Government.

5) Once the liability is fixed, the Ernakulam District Collector shall take
neces#ary steps to recover the said amount from the concerned person/organizers and
remit it to the Chief Minister’s Distress Relief Fund.

6) The order dated 11/03/2024 issued by the Hon’ble National Green Tribunal
in theisuo motu case O.A. No. 213/2024 is hereby implemented.

(By Order of the Governor)
M.G. Rajamanickam
Secretary
Advo?ate General, Ernakulam (Along with covering letter)
Land Revenue Commissioner, Thiruvananthapuram
District Collector, Ernakulam (For further proceedings)

Member Secretary, Kerala State Disaster Management Authority, Observatory Hills,
Vikas Bhavan P.O., Thiruvananthapuram

Additional Chief Secretary, Finance Department (Treasurer, CMDREF)

General Administration (SC) Department (Item No. 3916, Cabinet Meeting Decision
dated 13/03/2025) '

Information & Public Relations (Web & New Media) Department (For publishing on
the Government website)

|
Finance (Funds) Department
Law Department (Ref. No. OPN-G2/45/2025-L AW dt. 12/03/2025)
Home (F) Department

Disaster Management (A) Department
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Stock File / Office Copy
By Order
Signed by
Maheswari A
Date: 14-03-2026 21:57:20
Copy to:  Private Secretary to the Hon’ble Chief Minister

Private Secretary to the Hon’ble Minister for Revenue
P.A. to the Secretary, Revenue Department

P.A. to the Special Secretéry, Revenue Department
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